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Public interest ca es pending in 
Supreme Court 

*3496. SHRI ERA ANBARASU: Will 
the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state the 
number of public interest Ii tigation ca es p n-
ding as on 1st ApriJ, 1983 in the Supreme 
Court of India? 

THE MINISTER OF LAW, JUSTICE 
A D COMPANY AFFAIRS (SHRI JAGAN 
NATH KAUSHAL) : According to the infor-
mation furnished by the Regi try of the 
Supreme Court, 72 Public Interest Litigation 
cases were pending in the Supreme Court as 
on 1st April, 1983. 

S fety of· Coal Mine Wc,rkers 

*3497. SHRI ABDUL RASHID 
KABUL] : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state: 

(a) the special measures being taken for 
the afety of labour working in mines especi-
ally in coal mine, and 

(b) the amenities provided to th labour 
and their kiths and kins in accidents ? 

THE MINISTER OF LABOUR AND 
REHABILITHTION (SHRI VEERENDRA 
PATIL) : (a) The Mines Act, 1952, and the 
Rules and Regulations framed thereunder 
contain comprehen ive provisions for r gu-
lation of afety of labour working in mines. 
The I gislation is constantly under the review 
of Gov mment. Governmen t have recently 
introduced th Mine (Amendm nt) Bil1, 1983, 
in the Lok Sabha, for improving the working 
of the Act. The amendment INTER ALIA 
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rela.te to (1) the removal of certain practical 
difficulties in the enforcement or the 'Mines 
Act, (2) provision of ' dditional safe y re u· 
lations, (3) closer association of workers with 
safety measures, (4) provision for a minimum 
penalty in case of gross negligence or reck-
lessne 5, and (5) increase in the l~vy of lh 
cess for administration f rescue Stations. 

With a view to motivate the mine 
managements towards better performance in 
the field of accident prev'cntion, the Govern-
ment have recently instituted a National 
Safety Award cherne for mines. 

(b) The Mines Act, 195i and the rules 
framed thereunder also contain provisions 
regarding the amen!tles required to be 
provided to mine workers. The mining com-
panies also operate their own schemes of 
providing relief to the famile of workers 
killed in accidents hi the shape of gi ing 
employment to one dependent, ex-gratia 
payment to meet funeral expenses, family 
penSion, etc., in addition to the compensation 
payable under Workmen's Compensation 
Act. 

Unres among the Workers of P&T 
Telecom Factories 

*3498. SHRI SUSHIL 
CHARY A : Will the Minister of 
CATIONS be pleased to slate: 

BHATIA-
COMUNI-

(a) whether attention of Government 
has been drawn towards the unrest brewing 
among tbe workers of P and T telecom 
(~ctorie~; and 

(b) If so, the steps taken in the matter? 

. THE DEPUTY MINISTER IN THE 
MINISTRY OF C)MMUNICATI0NS 
(SHRl VIlA Y N; P A TIL) : (a) and (b) No 
unrest is brewing among the workers of P&T 
Teie(;otri Factories at present. However, the 
union.s of ihdustrial workers of T~leGom 
Fad6rie have· made certain demaRds. The 
were di ~u sed with their repres ntatives 
recently in a cordial atm '5phere. 

Submission of Aqdl eel Account "y Politic 1 , 
Partie 

*3499. PROF. MADHU DANbAVATE: 
Will th~ Min! ter or LA , lUSTI~E A D 
COMPANY AFFA S be plea e~ to state: 

(a) whether there has been a demand 
that it shall be ma4e obligatory on the poli. 
tical parties to sub It audited statements of 
their accounts; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISt R OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI J GA 
NATH KAUSHAL): (a) and (b) The El -
tion Commi ion has recommended that 
pro\ ision should be made by law for compUl-
sory regi tration of political parties and for 
periodic inspeetien and publication of their 
accounts . This r~ommendatjon is under 
con ideration of the Cabine1 Committee on 
Electoral Reform along with the various 
dther prop als rel ing to electoral reforms. 

etting up of Another toal-based r erUti er 
Piairts IN :M. P . 

3500. SHRI MADHAVRAO SCINDJA 
Will the Minister of C EMI ALS A D 
fERTILIZERS be pleased to state: 

Ca) whether it is a fact that non-coking 
coal resources in Madhya Pradesh are so 
abundant as to sustain another coa'l-based fer-
tiliser plant besides the Korba Fertiliser 
Plant; 

(b) whether Government have considered 
the question of setting up of another coal-
based fertiliser plant in Madhya Pra h; and 

. (c) if so, the decision taken in the matter? 

. THE MINISTER OF STATE IN THE 
MI~USTR Y ~F (;HEMICALS AND FER-
TILIZERS (SHRl R. C. RATH): (a) to (c) 
The Government have not explored hon-
coking coal resources in Madhya Prfldesh 

: 




